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THE VICE-CHAIRM AN (SYED

SIBTEY RAZI): There is one name for
seeking clarifications—Shri Ram  Gopal
Yadav. He is not present in the House.
So, we wil} go to the next item,

Now, clarifications on the Stautement
made by the Minister regarding the
flood situation in the country. Now,
Shri S. K T, Ramachandran to seek
clarifications. We have other names
also from the Members of the Opposi-
tion who are not in the House now.

CLARIFICATIONS ON THE
MENT BY MINISTER

STATE-

Flood situation in the comntry

SHRI S, K. T. RAMACHANDRAN
(Tami! Nadu): Mr, Vice-Chairman, Sir,
natural calamities in the form of floods
and in other ways have become a
periodical occurrence. So, the aftermath
of these calamities are huge losses in
the form of human deaths-and also losses
of properties and damages to the infra-
structure and s0 on, As this I8 a
regular occurrence, the Government
should give serious thought to the (wes-
tion of constituting a revolving fund to
Mmeet  CMETZENCY requirements, Last
iime also, we insisted on this. At that
time, the Minister assured ys that the
Government would give some thought
to it. But so far as I know, no step
has been taken to conmstitute such-
revolving fund which would enable us
to take up relief operations immedi-
ately. ~

Sir, we are having the datp in regard
to rains for the last sixty or hundred
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veurs,  We have daty concerning’ raing,
~ind direction, wind speed, etc,  The
question is whether, with all this data. .
available with us, we could take up
research to  anticipate such calamities.
Of course, T do not think it is very easy .
because, here we are  up against  ihe
mighty Nature. ~ Though we are in a
small planet, namely, Earth, the Earth:
is being acted upon by forces from
the far-off stars. ‘Therefore, it is not .
easy to anticipate such calamities on the
basis of the data we have. Though .
it seems to me thag it s unpredictable,
at least, t0 some extent, such research
would help us. I would like to know
from the hon, Minister whether they
have any such research centres

To sum up, 1 would like to know,
firstly, what steps the Governmens has
taken in regard to setting up a revolv-
ing fund to meet such calamities.
Secondly, I would like to know whether
there is any research  centre existing
already for the purpose of analysing the
data relating to rains, wind and such
things so that we could foresee or pre-
dict a natural calamity.

Thank you.
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SHRI B, K. HARIPRASAD (Karna-
taka): Mr. ViceChairman, Sir, the
people of Karnataka were the worst
affeced victims of the heavy rains and
floods in two  spells, rather in two
instalments. The first spell was between
the 11th and the 17th of June, and
before they could recover from tis
disastrons effects, the other spell befell
them between the 8th and the 15th of

July. I would like to thank the hon.
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Prime Minister for having deputed one
of his colleagues to assess the damage
done to the rural parts of Karnataka,
especially in the eight districts i.e, Bel-
gaum, Chikmagalur, Dakshin Kannada,
Dharvar, Hasan, Madugu, Shimoga and
Uttar Kannada. A huge damage has
been done to the public and private
property. About 60 people have lost
their lives and about 2,000 odd live-
stocks were destroyed. The State Gov-
ernment has taken some of the major
relief work. Due to the financial
constraint the work is very slow. They have
requested the Centre to rush the relief,
especially to restore the communication
system, especially the roads. A Iot of
small bridges and dams  have been
damaged. T request the Government to
msh the best pozsible relief to the State
Government.

There was a request from the State
Goverrfment for the supply of kerosene
for the rural parts of Karnataka where
these floods and rains  have caused
havoc, I request the hon, Minister alsa
to rush the much-necded kerosene to
the State.
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SHRI H. HANUMANTHAPPA:
Thank you, Mr. Vice-Chairman,

for
giving

me this opportunity to draw
the uttention of the House to some oif
the important issues, Actually, before
1 start, T thank the Prime Minister for
sending his emissaries to the flood-
affected areas to have first-hand infor-
malion.  But, Sir, the emissaries have
come back., The first hand informa-
tion has been brought to Dethi The
emissuries  have  satisfied themselves
about the damage and the loss that
has occurred on the spot. They have
made statements’ at  the State head-
quarters stating, “Yes, we are satisfied
that ;his much is the loss.” When the
Prime Minister’s emissaries have said
that are they satisfied about the .Jam-
age, when they made an announcement
thay this wag the loss, what is the fol-
low-up action? Nothing, This questions
the very credibility of our system and
of our functioning. I wani to draw the
attention of the Minister to the serious-
ness that the Prime Minister attached
to this subject, the seriousness with
which the Priine Minister sent his per-
sonal emissaries to go to the flood-
affected areéas and bring the report.
1f that seriousness is not shown subse-
quently either ' by the Ministty of
Agriculture or by the Agriculture De-
partment. then. with due resnect. 1
submit that there i3 something wrons
somewhere. Sir, every year, therp are
floods, This time Karnataka has sub-
mitted 2 memorandum For the Jast
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iwo years, we have been submitting
memoranda but not a single pei has
been given 1o the State as relief. What
i this? How do you satisfy the people?
There are floods, there are calamities,
there are losses and there are damages.
Your team goes to the affected States,
brings the report but nothing bappens
thereafter. I request the Minister to
see to this aspect. By simply coming
with the statement and by making the
clarifications, the matter does not end.
Something has to be done further., It
we  take shelter under the Calamity
Relief Fund fixeq by the Eighth Fimance
Commission and say that the Tenth
Finance Commission i8 looking into
it, without realising as to what the real
position is, that would not help us. Has
the Ministry made its recommendations
depending on the realities? If it  has
been decided that 25 per cent of the
amount has to be spent by the State
and 75 per cent has to be given by
the Centre, then why doesn’t the Gov-
ernment accept the same norms as are
fixed by the Eighth Finance Commis-
sion and allow the State Government
to spend that much and get that momey
reimbursed? I do not know what the
hitch is, Actually, the Finance Minister
was presént in the House I wanted
the Finance Minister to be present here
when I speak so that he can throw some
light on these things. Unfortunately,
he left the House. The point is, the
Eighth Finance Commission has fixed
certain criteria according to which 25
per cent expendifure is to be borne by
the States and 75 per cent expenditure

is to be borne by the Centre. But if
the damages  are more what
should we do? Today, the damage

is around Rs, 100 crores. When it is so,
let us apply the same formula that 25
per cent expenditure would be borne
by the State and 75 per cent expendi-
ture would be bome by the Centre
Why don’y you follow this formuls?
Why dont you allow the States to in-
cur the necessary expenditure so that
the relieéf reaches the veovle in
and then yoy can reimburse the monev?
Why don't vou give that clearance?

fimn
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What is the hitch? If there is some
hitch, the Ministry concerned, the Plan-
ning Commission and the Finance
Ministry should  remove that hitch
among themselves but the  people
should not suffer. If the people are
in distress and if we do not give them
the relief in time, it is of no use be-
cause justice delayed is justice denied.
If it does not reach them in their dis-
tress, then it i3 of no use. It is no
use of discussing it in Parliament by
making statements or by giving clarifica--
tions, I request you to look into the
ground reality, Though so many States.
suffered from floods, only the State of
Gujarat got Rs. 50 lakhs becaunsy that
news was published in the Press, From
this, it appears that no other State suf-
fered from floods, How is it that only
the State of Gujarat suffered from
floods and no other State suffered from
it? The floods in the other States were
not taken mnote of. This is not the way
of going ahead with it. If the other
States do mot attract so much attention.
a4 least, you could have sent Rs 10
lakhs, Rs 20 lakhs or Rs. 30 lakhs so
that the people of those States might
feel that there is a Government which
is concerned about their distress. But
that has  not happened. Sir, T
hav~ alreadv told  you  that the
Eighth Fipance Commission has not set
the criteria or morms for the Calamity
Reljef Fund. Th~ damages caused hv
the ~»lamity are wronglv calculated. This
should be recres>d {aking into account
the realities ~~' there should be certain .
norms fixed for i+ Tf there is a ratio of

25:75, that raiio should be annlied to
the damages cavsed. It should =nt be a
fixed amount. ¥ a limit of Rs. 27 crores
is fixed, can we ask Nature to limit its
calamity or flood damages within Rs. 27
crores? This is whar is happening! Tf
the Apriculture Minister comes and savs.
“You have got a Calamitv Relief Fund.
th~ Tighth Finance Commisgion has fixed
your allocation. this is the you
cannot o0 heyond that and the Tenth
Finance Commission is looking into that”,

till then do we have to order the flood or

limit,
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the drought situation not to cross the
limit, the Laxman rekha of Rs. 27 crores
in Karnataka or Rs. 35 crores in Madhya
Pradesh or Rs, 17 crores in Assam ? This
will mot serve the purpose, So, I request
the Agriculture Minrstry that it should be
practical and should go before the Fin-
ance Commission or the Planning Com-
mijssion tO say thai the realities are diffe-
rent, our norms are different. First, scrap
the norms. If the Agriculture Minister
himself goes to Gujarat and sees the
damages caused by the calamity, he would
be able to say, “Yes, this should be re-
imbursed.” If the Minister of State for
Agriculture goes to Madhya Pradesh and
sees the damages, he would be able to
given more relief. And then, the people
of that State would say, “Yes, the Minis-
ler has come, We wtll get some relisf.”

Sir, if there are certain norms left over,
they shouid also be included. The crop
iost is not included. Some houses have
collapsed, Some bridges have coilapsed.
Bridges and tanks and al]l other things,
vou have fixed these within that limit.
When there is a unlimited damage-—and
you are also convinced of it—1 only re-
quest the Agriculture Ministry that 1t
should be practical. Every year we are
discussing; every year we arc getting the
reply, “There 1s a Calamity Relief Fund
established by the Finance Commission.”
So, if you cannot order Nature to limit
its damages within that Calamity Relicf
Fund, Sir, you have to change your norms,
you have to fight with the Finance Com-
mission and the Planning Commission to
get more relief,

And, lastly, I want one more piece
of inforfhation. What is the demand made
by these States? What is the damage
caused by the calamity in each State?
What is the demand made by them and
what is the amount sanctioned by you?
That shows the concern of all, the reality
and the approach adopted by us. If there
is a wide gap, the people of this country
will look towards Delhi with high hopes.
We have to keep our promises and fulfil
the expectations ‘and aspirations of the
people.
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=HRI H, HANUMANTHAPPA: We
sceepi the formula. All the States will
secept the formula. I am only requesting
whe Agriculture Minister, let us go by the
jornula. The formula is 25 per cent from
vhe State und 75 per cent from the Cenire,
Let us accept that. But the limit is the
butileneck. i.e. that the calamity should
be within Rs. 27 cdores or Rs. 35 crores.
‘We accept the formula., Let-us go by the
formula. Buot when the damage is more
than the limit we cannot talk on the bHasis
of the same formula. Will the Agriculture
Ministry accept this formula and go before
the Finance Commission ? We have scen
that the damages are much more than the
limit. We cannor ask of flood or of
drought to limit the damage within the
formula,
W

SHRI ARVINDY NETAM: This is not
a question of my Ministry. This is a ques-
sion of all States, the Planning Commission
and the Finance Ministry. They will de-
cide the formula, That is the point.

SHRI H. HANUMANTHAPPA: We
agree to the formula.

THE VICE-CHATRMAN (SYED
TBTEY RAZY): Yes, you proceed.

=P srefaes [arT: STEWTeTs S,
JETEY qATG AW g F wE |
FOTHOT W T W wAfad

[ RAJYA SABHA ]

Sttement by Minister ()4

feain s & w2y T ag 5 TYF
ﬁ-{eéf'in AR AT ORI RIT N
T L TAE Fgee TEAt BT A
ET &, agEy TR S
g1 = feanl § ;i fedy
FT OFET TET F AR AZTA uE
wtoard fres 1 61 wE 3 g e
# owr g gl & owaw s
AR -G S ICTI C -
T g ggere 9@ §)

g aRi Wl W, AT
EEEIE T T -Gy L

at sl aam a’%ﬁ TEST
gREETA JT 9 Agl #, 97 =g
A1 [AT g 9T Q1 e"avsrmr =
T TEAN AT fEEEd Agt g

©

1

TRFET AIET § UF A 5T
T<afeaw w2 T 1

My answer is that we have got thiz (ala-
mity Relief Fund, With this system you
get immediate relief from the Cenire if
any calamity occurs,

SHRI S, K. T, RAMACHANDRAN: [
am not talking about the relief fund which
you are talking. Sometimes the magnitude
of the calamity is so big that you cannot
meet the demands within the gamut of the
budget. TLast year, 1 suggested genera-
tion or constifution of a revolving fund.
If you have funds in reserve, at the time
of calamity yop can immediately rush
fund for relief and rescue operations.

SHRI ARVIND NETAM: This is the
kind of arrangemen; which the Govern-
ment makes throngh the Calamity Relief
Fund. As I said, there will be changes in
the structure of the Calamity Relief Fund,
Certainly, there will be a change.
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SHRI K, RAHMAN KHAN: Sir, the
demand from the Karnataka Government
is for about Rs. 100 crores and the hon.
Minister has mentioned that Rs. 5 crores
have been released. Is it sufficient to
mect the calamities ?

THE VICE-CHATRMAN (SYED
SIBTEY RAZI): 1 think the hon, Minis-
ier has explained the whole case. 1 don't
think it is possible for him to reply in

[ RAJYA SABHA ]
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response to each State mdividually, He
has explained what the Government has
done under the Calamitieg Relief Fund. ..
(Interruptions) Mr. Minister, would you
like to say something ?

SHRI ARVIND NETAM: Mr, Vice-
Chairman, Sir, as I said, we have limita-
tions under the Calamities Reliof Fund. I
journed till 11 A.M. tomorrow.

THE VICE-CHAIRMAN ISYED
SIBTEY RAZI): The House stards ad-

jourped il 11 AM. tomorrow,

The House then adjourned at
fifty-three minutes past five of the
clock till eleven of the ciock on
3rd August, 1994,



